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ATTENDENCE-CUM-ORDER SHE T OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAI.IY I,AW TRIBUNAL ON 06.12.2017

Urban Infrastructure Trustees Ltd

Neelkanth Realty h/t. Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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First call I Arguing Counsel on the Petitioner side is called absent.

Rcspondent is called present. Hence passed over.

Second call : At request of the parties, list this matter on 19.12.2{) l7
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